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Petition(s) for Special Leave to Appeal (Crl.) No. 3745/2003

(From the judgenent and order dated 23/01/2003 in CRLR 678/01
of The H GH COURT OF DELHI AT N. DELHI)

JOLLY BANSAL Petitioner (s)
VERSUS
N. K. JAIN & ORS. Respondent (s)

( Wth Appln(s). for c/delay in filing SLP and c/delay in refiling SLP and perm ssion to pl ace
addl . docunments on record and stay of trial and exenption fromfiling c¢c/c of the inpugned Ju
dgment and exenption fromfiling OT. and perm ssion to place addl. docunents on record )

Date : 09/01/2004 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. N. AGRAVWAL
HON BLE MR JUSTICE G P. MATHUR

For Petitioner (s)

.K-R Gupta, Adv.

.Nani ta Sharmm, Adv.
.Vivek Sharma, Adv.

. Abhi shek Atrey, Adv.
.Eliza Rumt hao, Adv.

S5

M. R C. GQGubrel e, Adv.

For Respondent (s)
M . Karan Si ngh, Adv.
M. P.D. Sharnm, Adv.
M. P. V. Yogeswar an, Adv.

UPON hearing counsel the Court made the follow ng
ORDER
In view of the letter circulated by counsel for the petitioner, four weeks tinme is granted to
file rejoinder.

(Sheet al Dhingra) (Kanwal Singh)
Court Master Court Master



